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‘5 14,7.95 Learned couneel Mr. Jd. L. Sarkar
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- applicant Smt Supriya Choudhury.learned
Railuway cdgnsel Mr B.K.Sharma has °
received copy of the application and
opposes the admission.

ISSUe notice on ‘the respondents

should not be admitted. Returnable on
4.8.95, |

ing of interim relieF prayer. Houevar,
it is dlrected that till dlsposal of
{the shou cause the respondmnts shall

not realese the amount of pensionary

| Station Supbrlntendent,BhOJO Ralluay

o Statlon,N F.Railuvay.

List on 4. 88,1995 for considera-
tion of shoy cause, admission and
further orders. |

Cépy'of this order may be furni-

shed to the counsel of tbe parties.

Mamber

\‘

CENT RAL ‘ALMINISTRATIVE TRIBUNAL 3 GUWAHATI BENCH ___\ .

| to show cause as to why the application .

Mr B.K.Sharma also ppposes gnént-,,

benefits of late Sunil Ch. bhoudhury,Ex.

Pg

moves this application on behalf of the_,\.,<



-’/ s ES -:) 4.8.95 .2

R () PR Mr M. Chanda for the applicant,
’Q6797491~ £ B Nr B.K. Sharma for therespondants,

o' 3214 & U} }%"

Mr B.K. Sharma sseks further four

S Tt

weeka tima to fils show causs. Tims

]§£:>);7 . , ’ » - ..\allowed. Show causs be filad within
/"7

1. 9.1995 with copy to the lsarnad counsel

for the applicant,

List for consideratidn of

z 0 iz 2,, 9 R admission and disposal of show causs on

8.9.95. Interim order dated 14.7.95 will
\(37 B L C o continua till disposal of the show causa,

. E
¢ -
8.,9,95 Notices have been served on
- respondents No.%1 and 3, Houeuer slearned --
_ . " counsel Mr B.K.Sharma seeke furt her
‘ - : time to submit the shou cause.lLearned

counsel fgVthe applicant are present,
Adjourned to 10.11.1995 for show

i N cause and consideration ‘of admission,
:-C% 01/9/‘-' &-5 rSy- Interim order dated 14.7,95 Wi l contie
2
s e : mﬂ_“:) nue till disposal of shou Ca”fea
VRV ({OZ/ 2[/ A b "9 7f
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O.A. 136/95

|

10.11.95 - Counsel of the parties are
present. No show cause has been sub-
mitted. |

Applicatlon is admltted. Issue
notice on the respondents by Reglstered
Post. Written statement within four
weeks.

List on 8.12.95 for written
statement and further orders. -

Heard counsel of the parties on
the interim relief prayer. It is
directed that till disposal of the
v o applicatioﬁ the respondents shall not
release the amount of retira; benefits
k®m late Sunil Chandra Choudhury, Ex-
Statioh Superintendent. Bha jo Railway
Station.

of

Member

jole]
¢12.95 Learned counsel Mr J.L.Sarkar for
the applicant. Written statement has not
been submitted.
Ad journed to 12.1. 19 for written
statement and further orders.
(;v -
\‘.
- Member
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12.1.96 ' fLearned counsel Mr M.Chanda is
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present for the applicant. Written
‘statement has not been 'submitted.

Ad journed to 16.2.96 for written State-
ment and further orders.

MembeY

. Mr.M.€handa for the applicant is
present. Written statmment has not been
submitted. Adjourned to 29«3=96 for,
written statement and for further orders.
Copy of this order be furnished

to the official respondents.
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29.3.96

8=5-96
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Mr M.Chanda for the applicant. Coungg? has not
been submitted.

List on 8.5.96 for counter and further orders.

Member

Learned counsel Mr.M.Chanda for

the applicant. Mr.B.K.Sharma for the
respondents,

Counter has not been filed., At

the request of Mr.Sharma list for

dfp \p joeaxing counter and further orders on
g _ 6=6=96., :

by

Member
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@ - 18-6-~96 None is present. "ritten statement
hasvnot been submitted, List for bounter
and further order on 5-7-96,

Y (;gQLyJJVL/. wall— inm 'Még§%;
E W(&—\‘L‘L— 1. i ' o

T 5=7=96 None present.fﬂé’b%itten statement
- B has not been submitted. List for lueaxtny
| 4f[7’ written statement and further orders on

30=7=964
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- 30.7.96 Mr. M. Chanda for the applicant.

}  .: None for the respondents.
////', - Written statement has been submitted.

List for hearing on 13.8.1996.
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13.8.96 ’ Mr M.Chanda for the applicant. Mr B.K.
Sharma for the respondents.
Mr Chanda seeks time for filing rejoin-

QLA1p~ﬁ~JJ*« °£Lo 1¢Ai" der. Hearing adjourned to 2.9.96. Mr Chanda
(Ve LD - may file rejoinder before the date of '
i hearing with copy to counsel of respondents
-{)af% k{
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. _ ' 1.10.96

ready to make submissions. However ,the Rail

Counsel 1is absent.

Lu

e

. S onotr
' 14.10.96

oo

14.11.96

. | 0.A. 136 of 1995 .

Sharma, learned counsel for the applicant and
respondents respectively. Adjourned for h‘earing

|

 1 Mr. M.Chanda for the applicant. "
None for the reSpondents,
No rejoinder has been submitted.

List for hearing on 20.9.96.

MeEBef

None present. - . '

Hearing adjourned tb.l.10.96.

Member

Mr. M.Chanda for the applicantlis

Hearing adjourned to 14.10.1996.

Member

Learned counsel = Mr M. Chanda
for the applicant. Learned counsel Mr B.K.

Sharma for the respondents.
Hearing adjourned at the request

of Mr M. Chanda. List for hearing on 14,11.96.

M'émbef

Leave note of Mr M. Chanda and Mr _ B.K.

é@, |
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Learned counsel Mr M. Chanda
for the applicant. Mr S. Sarma for Mr
B.K. Sharma, learned Railway Counsel.
Rejoinder has been submitted. Copy of
the same has been served on the Railway

Counsel.

. Hearing adjourned to 19.12.96.

Learned counsel Mr - M. Chanda
for the applicant. None for the

respondents.
Hearing adjourned to 16.1.1997.

It is desirable that the !
respondents produce the official records /

relevant to the matter in this O.A.'at the

Send copy of the order to the ‘
counsels of both sides. ' }

M/’ember r w:

‘/“'/ 3
ol A

Mr. M.Chanda for the applicant. el

Leave note of Mr. B.K.Sharma.
Mr.. S.Sarma for Mr. B.K.Sharma, Railway

L nnga

Counsel submits photocopy of Ajiﬁldamt dated
2/-11-60,

illegible photocopy of nomination dated 26.2.91
at Annexure-B, illegible photocopy of nomination

at Anhexure-C, illegible photocopy of nominatioq

" dated 26.2.91 at Annexure-D, illegible photocopy

of nomination at Annexure-E and photocopy of

Affidavit dated 11.8.94. The respondents are

. directed to submit clear and legible copies

mentiohed1 above. They are also directed tr

produce the original documents thereof in' he’

next‘da‘te of hearing. i
Mr.' Chanda submits that the lettej-if

mentlomed by him at page 4 of the re301jldz

', namely letter No.E/207/0 Pt. VIII (C) -ciyf

21.12.1993 of Chief Personnel Officer, Nil.r
Railway, Maligaon and letter of DRM ().

Tinsukia vide No. ES-S/280(PN) dqted 6.1.95
also ‘relev:ht to be produced and the respond
may be directed to produce the same
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the respondents are directed to produce g
these two letters also in the next date of

hearing.

List for production of the "above

documents as well as hearing on 12.2.1997.

Meé%ér

Let this case be listed on 14.2.1997.

Vice Chairman

The case is ready for hearing.

List for hearing on 14.3.97..

Vice-Chairman =

Let this case be listed for hearing

b

" Vice=Chairmah

Left over. List on . 13 697 for

‘Vi:ié%ggégjggan
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’7/6 R 20.6.97 Records have been produced. Mr M. Chanda

learned counsel for the applicant prays for a short
adjournment. List it on 8.8.97.
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5.12.97  On the last occasior wiile
' arguing the case the épplieant made
a submission before this Tribunal
that the original appkicaxkm records
pertaining to nomination for retire-
ment bendfits was necessary and
accordingly direction was given to
the Railway administration for pro-
duction of the same and Mr B.K.Sharma
learned Railway standing counsel
undertook to produce it as submitted
by Mr M.Cha?da.learned ccunsel for
the applicant. Several ad journments
have been granted to produce the same,
Today also Mr B.K.Sharma is not
present. It is very difficult for
-this Tribunal tc proceed with the F
matter. Therefore, I direct the
Railway administration to depute one:
competent officer to be personally |
present before this Tribunal on \
12.12.97 at 10-30 A.M positively with
all relevant records pertaining to
the nomination of retirement benefits
. Mr J.L.sarkar,learned Railway counsel
shall coﬁmunicate the same.
List cn 12.12.1997 for hearing.

Ar i

Copy of this order may be furni- (
shed to Mr J.L.Sarkar.

Vice-Chairman
By order

qw‘“ Y
oV v pg

5 /L_,%Q ‘Q58 4 12=12-97 Record:- has been produced,
0 | Mr.M.Chanda learned counsel pray

ol P gL SRKT, for sometime to go through the
Cotonef PR_pKs Q2 * records. Mr.B.K.Sharma has no
. t °
- ALl e % 0w/ . objection
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L\% V‘A % v 24.7.98 | On the prayer made on behalf of-
W .3 ‘5 Mr  B.K. Sharma, learned Railway
(% / ) W b | Counsel, the case is adjourned till
3 N 4.9.98. |
e S _ N
o Vice-Chairman
.”f@'l?' o ’
s M;&—A_J(OﬂfjuA \ :\j‘g ] |
%O\ _ o - o 4‘.9‘..58 On the prayer of Mr M.Chanda,learnec

counsel for the ‘applicant the case is éf

s ,.,,ﬁvv—’ s . ~adjourned to 18.9.98.
Lo |

. .
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Vice-Chairman
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Mr M. Chandayr learpsew
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for the applicant prays _fqy' a  short
adjournment.  List it"on‘%0;11.98{
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On the prayer made on behalf of
MrvM.Chanda.learned counsel for the appli-
cant the case is adjourned till 14.12.98.
Meé?e/r
nkm

fjﬂﬂ

14-12-98  On the prayer of Mr.M.Chanda

b~ b

'ﬁoﬁ

B

learned counsel appearing on behalf of the

applicant case is adjournéd to 6-1-98 for

heariné; ’
'List on 6=-1-99 for hearing.

+ - .

- Member - Vice-Chairman
in
LS/ 39 NHO |
Cepery Dl DSg s 6.1.99 - Hreard Mr. M.Chanda, learned counsel

ans berrn foonst to L

.) C—G_.e_v{"n' (Sfﬁua.}f Y7 -
{/  bo lhe panKe,
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appearing on behalf of the applicant. There is
No representation on'behaIf of the Raiiway. We
have herad Mr. Chanda and perused the records.
Hearing concluded. JUdgement delivered in open

Court. Application is disposed of.No order as
to Josts.

Mermbber { Vice~Chai
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Date of decision _ 6.1.

Miss Supriya Choudhury - PET IT IONER(S)

R i e L I e N R T T R pppp——

-1

Mr. M.Chanda.” : © ADVOCATE FOR THE
PET IT IONER (S )

VERSUS

j .. ~
Union of India & Ors. o RES PONDENT (S )
Mr. B.K.Sharma,Railway Counsel ADVOCATE FOR THE

RES PONDENT (S )

THE HON'BLE  MR. JUSTICE D.N.BARUAH, VICE-CHAIRMAN.

THE HON'BLE  SHRI G.L.SANGLYINE; ADMINISTRATIVE MEMBER. -

/

1, - Whether Reporters of local papers may be allowed

. _ %o see the Judgement? °

2, To be'referred to the Reporter or not?

3, Whether their Lordships wish to see the fair
copy of the Judgement? :

'.4, fhether the Judgement is to be circulated to
/ ~ the other BenchesQ

Judgement delivered by Hon'ble Vice-Chairman.

~
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CENTRAL ADMINISTRATIVE TRIBUNAL

GUWAHATI BENCH

Original Application No. 136 of 1995.

Date of decision : This the 6th day of January,1999.

Hon'ble Mr. Justice D.N.Baruah, Vice-Chairman.

Hon'ble Shri G.L.Sanglyiné, Administrative Member.

-Miss supriya Choudhury,

Daughter of Late Sunil Chandra Choudhury,

C/o Sri Jatindra Mohan Sarkar,

Kokrajhar Town (Hospital Road),

P.O. & Dist. Kokrajhar. ‘

P.I.N. 783370 - Applicant

By Advocate Mr. M.Chanda.

-versus-

1. Union of India,
Through the General Manager (P)),N.F. Railway,
Maligaon, Guwahati. v

2. The Divisional Railway Manager (P),
N.F.Railway, h
Tinsukia Division,
Tinsukia, Assam.

3. The Chief Personnel Officer,
N.F.Railway,
Maligaon,
Guwahati-11

,
Respondents
By Advocate Mr. B.K.Sharma, Railway Counsel.

ORDER

BARUAH J.(V.C.).

In this application the applicant has challenged

the action of the respondents for not giving the retire-
ment benefit accrued to the -applicant's deceased
father. The applicant «claims that she is the only

heir of her father late Sunil Chandra Choudhhury,

but the "Railway administration refused to give the

'
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said benefit on the ground_that another lady namely Smt.
Ranjana Dey and her son Mridul Choudhur& are claiming
the retiral benefits of 1late Sunil Chandra Choudhury
saying ﬁhat Ranjana Dey. is legally married wife of
late Sunil Chandra Choudhury. The applicaht however
disputes ‘the same on the ground that her father
never married said Smt. Raﬁjana Dey. This matter
requires full enquires as to whether ,late Sunil
Chandra Choﬁdhury married. Smt. Ranjan Dey and her

son Mridul Choudhury was born out of the said wedlock.

2. In view of the above, we dispose of this

application with direction to the responsents to

decide the matterb-after taking all evidences. This

must be done as early as possible at ény rate within
a period of three months from the date of receipt
of this order. The applicant as well as other claimants

may be heard before taking any decision.

3. Considering the facts and circumstances

of the case, we however, make no order as to costs.

(G.L.SANGLY#NE) _ (D.N.BARUAH)
Administrafive Member . Vice-Chairman
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL QE -

GUWAHATI BENCH

0.A. No. 13% of 1995
Miss Supriya Choudhury
~versus-

Union of India & Ors.

LIST OF DATES

e
3%
[

S1l.No. Date

~Particulars - Para Page

1 23.5,93

" 19.6.93

2 4,9,98

Applicant's father died while 6 (v) 4

serving as the Station
Superintendent, Bhojo Railway
Station, N.F.Railway.Applicant
approached the Divisional
Personnel Officer, N.F.Rail~
way, Tinsukia Division for
final settlement of all dues

of her father in her favour,
‘but came to know that similar’
claim was mfade by one Smti
Ranjapa Dey who claimed herself
to ‘be wife of Mr. fgdc.choudhury,

the father of the applicant.

The applicant submitted a
representation to the Divisional
Personnel bfficef, N.F.Railway,
Tinsukia Division with a request

to withhold the payment of all

6 (ix): 6
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3.

4.

EXIE kMBI RRHRER

21.1.94

28.1.95

till the dispute regarding
claim is settled and also to
pass an order requiring
production of succession

certificate, (Annexure-a).

Applicant submitted another 6 (x) 7
representation to Divisional

Railway Manager (P), N.F.

Railway,Tinsukia Division as ‘
she did not receive any
settlement about dues to her
father.

Applicant also thentioned
in her representation that said
Smt., Dey got married with her ‘ (
father by executinévan affid-
avit and as such there was
no‘valid.marriage.The applicant
also mentioned thét said
affidavit was sworn in on 21.11,90
and as such there cannot be a
son k¥®8x of 10 years born out
of the alleged wedlock on

21.1.94. (Annexure=-B) .

Applicant agaih submitted a 6 (x1i) e
representation for payment of

final settlement of dues of

her father in her favour as she

is the only successor of her

father (Annexure-C).



SUBMISSIONS ¢

The applicant being the only daughter of
late Sunil Chandra Choudhury, she is a bonafide claimant
of late S.C,Choudhury as legal heir.Therefore the
Hon'ble Tribunal be pleased to difect the respondents
to release all the final settlement dues due to late

S.C.Choudhury in favour of the applicant.
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IN THE CENTRAL ADIINISTRATIVE TRIBUNAL -?z\t 53‘\
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%2 F
T34uL 1995

) o X Gewshal
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HMiss Supriya Choudhury.  ......Applicant
~versus- -
Union of India & Ors. " esss..Respondents
INDEHX
Sl.No. Annexure ' Particulars Page No.
= Application 1-10
2. - Verification 11
3 . A . k@kkEXRepresentation 12-14
: dated 4.,9,93
-4 B . Representation dt. 15-16
| 21.1.94 ,
5 C o 'Repr.esentation at. 17-1¢

©28.1.95

19 -
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1e | Particulars of the applicant.

Miss Supriya Choudhury

Daughter of Late Sunil'Chandfa»Choudhury
' C/o-Sri Jatindra Mohah Sarkar |
Kokrajhar'Town'(Hespital Road,-

P.O. & Dist. Kokrajﬁar

P.I.N.~- 783370

2, F Particulars of the Respondents.

1.  Union of India
Thfough £ﬁe General Manager (P)
N N;f. Railway, -
| Méligaon, Guwahati -
2.  The Divisional Railway Manager (P)
'N.F. Railway, - _
Tinsukia Division,
Tiﬁsukia, Assam.
3. | The Chief Personnel Officer,
o N.F. Railway, -
Maligaon,

Guwahati~11
‘ l \

3. Particulars: for which the application ie made.

Thls appllcatlon is made for payment of

/ ’

final settlement of dues of deceased father of the

petitioner who was serving as Ex-Station Superintendent -




at Bhojo Railway Station under N.F. Railway. The
final settlement of duesjpayable to the petitioner
namely, Provident Fund, Gratqity, Eight-mensle Leave

L

salary and other connective amounts.

4, Jurisdiction :

The applicant states that the case has been
arisen within the Jurisdiction of this Hon'ble Tribunal.

i

S ‘ Limitation s

The applicant states that the case hs filed
within the prescribed time of Administrative Tribunals

Act,

6. Facts of the case :

.

[ ' !

i) That the appllcant is a citigzen of India
and as suchéhe is entztled to all rlchts and privileges

t oy

guaranteed by “the Constitution of India.

ii) That the appllcant is the daughter of late
Sunll Chandra Choudhury Ex—Statlon Superintendent,

| Bhogé Rallway Station, N.F. Railway. The applicant is
Rux only unmarried daughter of late S.C. thoudhury-who

was serv1ng as Station Superlntendent, Bhojo Railway

Station under N.F. Railway, Maligaon, Guwahati.

Unfortunately the father of the éresent applicant died'

in harness on 23,5.93 while in service.



TR - ey

iii) Thet the present applicapnt lost her
mother long back and her father late S.C.Choudhury
manegea her to stay at her grandfather's residence

i.e; at Koxrdghar Town, P, Oa & Dlst. Kokrajhar,

‘Assam after the ‘death of. the mother of the present

appllcant for the purpose of proper care and guidance

and also for the purpose of better .education as the

applicant is the only daughter of late $.C.Bhoudhury.

-

1v) That late S.C. Choudhury frequently used .

to visit her daughter at Kokrajhar in the house of

" her grandfather;

-

v) That the present appllcant on 23.5.93 came
pO know the sudden- death of her father late S.C.

Choudhury who' expired on 23.5.93.

vi) That after the death of the present
applicant's father whe personally approached on
19.6,93 to the Divisional Personnel:Officer,‘N.F.

Railway, Tinsukia Division, Tinsukia, Assam for

final settlement of all dues in her favour. But

'unfortunately she came to know that one Smti. Ranjana

Dey," petltloner clammed for flnal settlement of dues

of late S Ce. Choudhury in her favour and Smt. Rgnjana

‘Dey claimed to be wife of late. S.C.Choudhury and the

- applicant also came to know that as a result of undue

influence of Smti. Ranjana Dey is also appeared as

one of the nominees of the dues of late.S.C.Choudhury.



Be it stated that during applicant's @¢ife time she was
RRk eever heard about her'father's second marriaqe. it
is only after death of the applicant's father and
when she made a bona flde claim to the final settlement
dues of her deceased father S.C+Choudhury. It is
brought to the knowledge of.the applicant that her
father marr;ed second time with one S;imati Ranjana
Dey and Smti. Ranjan Dey'is nominated as the receiVer‘
of the amount in the event of death while 1n service
her deceased father., It appears that the BEXKEXGHX
preferential gominee so0 appointed her deceased father
is likel§.to bk the result of .undue influence and
eoerciée and thereby the preseht applicant to deprive
of all the rights aﬁd privileges and also the means

of livelihood., s I

3

vii) That after.the death of the applicant's
father she (the applicant) sent a telegraphic message
addressieg the Divisionel Railway Manager (Operation)
Tinsukia on 3.6}93 and on the same day she also made
tepresentatien for passing of final dues in her
favour. | ‘ |

viii) That the present appllcant is apprehendlng
that there may be mlsrepresentatlon of facts and
theredt are p0551b111t1es of exclusion of her name
from pensioney‘benefits and other final settlement

gufte dues. In this connection it may be stated although



the:railway authorities has given verbal assurance
to the applicant to consider her name for legitimate

claim for payment of final settlement of dues.
- I , .

. N (
ix) That the appllcant submitted a representa-

tion vide dated 4.98.93 to the Divisional Persgonnel
Officer, N.F. Railway, Tinsukia Division, Tinsukia
stating in brief the’detailed factual position and
made a request to w1thhold the final settlement dues
till the dlspute regardlng the claim of final
settlement is settled and alsc requested to pass an
order reqairing production of succession certificate
Or any other certificates to eatablish the bonafide
claim of £itle to the propenty.of deceased iate

Shri s.C. Choudhury and'further-réquested to issue

a direction in the case of dlsagreement between the
partles in controversy 1n arr1v1ng at any soluation,
to refer the matter for dec131on of any approprlate
court of law. It 1s also requested to make lumpsum b
payment to the gaxxzxcﬁﬁxxﬁax applicant for her

malntalnlng and also for educatlon expenses., -

A copy of the representation dated 4.9.93 is

annexed as Annexure g . ;

x) That the applicant agaln submltted a represe
entatlon dated 21.1. 94 aadressed to DRM(P) N,F. rallway'.
lensakla,D1v131on,lensukla; Assam with reference to
her telegram dated 3.6.93, alaplic'ation 3.6.93, 4.9,93

and also with reference to her personal interview



on 19.6.93, 1.9.93 and 6.9.93 in the Chamber of
DlVlSlonal Railway Manager(P),.Tlnsukla where
assurance was given for release of -settlement of dues
in favour of the appllcant very pariisulxx shortly.

But unfortunately the present applicant'did not receive
any settlement dues till date.'The present applicant
also mentloned in her representatlon dated 21.1. 95 that
she came to know that the alleged second wife Srimate
Ranjana Dey got married with .her late father by’
eyecutlng an affidavit on 21@11 90. But there was no
Registry Marriage and the.alledge second wife Srimati‘
Ranjana Dey hav1ng a son aged about 10 years who is
also now claiming over the flnal settlement dues as -
sone of late s. C Choudhury It is surprising if the
marraige performed on 21 111 90 there cannot be a son
of ten years of age in the year 1995, - There+ore entire
story of second marriage of my father appears to be
false concocted and just to deprive my legltlmate and
bonaflde clalm Oof final settlement dues of my late
father S C.Choudhury. Therefore is a fit case where
~vthe.ﬁon‘ble Tribunal should interfere and pass necessary

order w1thhold1ng the flnal settlement‘dues £i11 produc=
valid

tion of/succession certlflcate by Srlmatl Ranjana Dey and

necessary directlon also be made for proportionate
payment of settlement dues tlll disputed claim is

.settled in favour of the present appllcant.

A copy of the representatlon dated 21.1.94 is

annexed as Annexure Be



7{(a)

X a) That the applicant beg to state that she never
heard about her father'e second marriage. Therefore the .
applicant categorically denies that her father late
S.C.Chowdhury,4ex~Station Superintendent, Bhojo Railway ;
Station under N.F. Railway got married with Srimati ',
RanjanatDey and the applicant further categorically
denles that her father late S C c'howdht.u:y had any
son and daughter other than the present applicant.
Therefore she is the legal successsor to late S C
Cho}vdhury and she is entitled to receive all final
settlement dues of late S.C. Chowdhury being the only

daughter of the deceased late S.C. Showdhury ; 4

X b) That the applicant further begs to state that

if the Hon'ble TIribunal does not interfere in that event
the applicant may suffer 1r;eparable loss asshe has gct
no alternative source of eatning and the applicant absolut
ly depend upon the income of her father late S.C.
Chowdhury. Therefore the Hon'ble Tribunal be pleased to
interfer and direct the reapondents to pay all final
settiement dues to the present applicant with immediate .
etfect and the Hon'ble Tribunal further be pleased to
dlrect the respondents that if it 1s diffciult before

the Railway authorities to ‘pay flnal settlement dues in
favour of the present applicant then entire flnal settle—
ment dues be withheld till submissmon of succession
certiflcate as provided under the relevant rule for the
purpose of payment of flnal settlement dues. It is a fit
case where the Tribunal should interfere and pass necessar;
’order as deemed fit and proper under the facts and circums.
tances of the present case protecting the interest of the

present applicant,



xig That the applicant again submitted a repres-
entatlon dated 28.1,95 for payment of final settlement
dues in- favour of the appllcant whereby it is requested
‘to make early payment of flnal settlement dues in

| favour of the present appllcant. But the rallway
.authorltles are 51lent over the ¢laim of the present
appllcant. The applicant is apprehendlng that. Srlmatl
'RanJana Dey mag obtain the flnal settlement dues of
late S.C. Choudhury by mlsrepresentatlon of facygs
therefore the Hon'ble Trlbunal be pleased to interfere
in the lnstant case and dlrect the respondents to make
payment of final settlement dues of late S.C. Choudhury
‘in favour of the present appllcant 1mmed1ately and

a furtner dlrectlon be made not to make any payment
to final setclement in favour of Srimati Ranjan Dey
'or the final settlement dues may be. w1thheld till

the dlsputed clalm is settled.

7. | Reliefs prayed for :

Under the facts and C1rcumstances stated above

. the applicant prayes for the follow;ng rellefs :

i, That the respondents ne directed to make

payment‘of final_settlement dues of Late .

 sunil Chandra Choudhury (father of the applicant)
due and admissible to the applicant with'
immediate effect or alternativeiy,ﬁthe final
.settlement dues of late Sunil Chandra Choudhury
ex-Station Superinténaent of Bhojo be withheld
till settlement of dispnte regarding bonafide

Claimant.



ii. To pass any other order/orders as deemed fit
and proper by the Hon'ble Tribunal under the

facts and circumstances of the case.

The above reliefs are prayed for the following
amongst other

-

- GROUNDS -

i. . That the applicant is the banaifde claimant
of‘finel settlement dues of Late Sunil Ch.
Choudhury (father of the applicant) as legal

heir.

ii., - For that appllcant is the only daughter of late
Sunll Che Choudhury, EX-Statlon Superintendent

of Bho;o Rallway Station under the N.F.Railway.

iii. .For that the s troy of second marriéage of Late
Sunil Ch. Choudhury with Smt. Ranjana Dey is

concocted false, and not based on records.
[ :

ERUXEXKEE cannot

ive For that Smt. RanJan Dey and her son/be the
legal successors of late Sunil Choudhury under
-the law and in accordance with Hindu Marriage
Acgs"' _ o .

Ve For that the applicant is only successor,entltled

to receive final settlement dues of late Sunll

ehoudhury, in accordance with relevant Hindu Law.



vie

vii.

e.

’ . . 10

For that the flnal settlement dues should be

w1thheld 1f the same is pald to the appllCant

1mmedlately till the dispute regarding bonaflde

claimant 1s set led by any approprlate court of

law.

Por that the applicant has already approached
through representatlon for payment of final

settlement dues to the Rallway Authorltles

-in favour of the applicant. -

Interim Reflief pfeyed for. s

. During the pendence of this case ‘the following

Interim

Relief is prayed for :

That thefrespondents be.directed to make payment '.
of final settlement dues of late Sunil Chandra
Choudhury Ex-Statien Superintendept) Bhojo Railway
Station'to the applicant or altefnatively to

withheld the final settlement dues till dispute

'bis over regarding bonafide claimant is settled.

grounds

9.

10.

The a-bove Interim relief_is prayed on the

mentioned in para 7 of this application.

Particulars of the I.P.O.

'I.?.b. No. o 88’593%

Issued from 3 G.P.0O., Guwahati
Payable at : G.P.0., &umkakx Guwahatl
. Date" il Vel C\;

List of enclosures : '
As stated in.the Index’

i
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VERIFICATTION

I, Miss Supriya Cﬁoudhury, D/o late Sunil
Chandra Choudhury, resident of Kokrajhar Town (Hospital
Road) do hereby verify that the staﬁements made in
paragraphs 1 to 10 aretrue to my knowledge REXXREZR

and based on records and I have not suppressed any

material facts.

And I sign this verification on this the

—
RXBEXBARXEEXREBEUAKY | g,(l day of June, 1995,

NY

. SIGNATURE

W



‘Tlnsukla Division

’long ‘back. -
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, L ANNEXURE —A

From : Camp. Miss Supriya Choudhury.
¢/o Rama Bhawan
Khagesviar Road,Tinsukia
Bssam.-

To -
The Divisional Personal Offlcer,
N.F.Railway

Tinsukia
Assam -

Dear 8ir,
Ve

Sub : Controversy regarding nomination of bonafide

; receiver, so payment referred to herein .
below to be withheld till right of the
partles ‘established. :

Ref : Amount payavle respectlng death of Late -

- Sunil Chandra Choudhury, Station Supdt.
" Bhojo Railway Station, expired on 23.5.93.

Ref. to. the above, I miss Supriya dhbudhury,
un-married daughter of Late Sunil Chandra Choudhury

"uStation'Superintendent;EhOJo Railway Station, most

respectfully like-to state you the following for your
‘sympathetic consideration pleasde.

l, - That Sir, I was 1nformed of my. father's sudden
death on 23.5.93 at my Grand Tather s residence where ‘I
‘have been sent for proper care and guldance and for

Ay

higher édUCatlon as I am the only daughter of Late

“Sunil Chandra Chouahury ‘and slnce I lost my mother

-

2. That Sir, during my father's life time I was
not 1nformed of my father's second marriage. It is only

" after the death of my father and when I made my bonafide
claim to the property of my father, it is brought to my

knowledge that my father married for second time with

‘O6ne Smt. RanJan Dey, and nominated her as the receiver

v

- of the amount in the event of death while ln service -

of my fathere"

Z3. That 8ir, the preferential nominee so appointed

by my deceased fathér is likely to be the result of

undue influence and coercion and.I have been deprieved o

all the rlghts and pr1v1leges as such my llvellhood is

.Jeopardlsedo
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4, That Slr, on being 1nformed of my father's death
T sent telegraphic message addressing the D.R.M.(Operatlng)
Tinsukia on 3.6.93 and also on the same day made my earnest

prayer by reduc;ng them: 1nto ertlng for ther consideration.

5. Not only this, I phy31call appeared befcore you on
19th June'93 and 1Ist September, 1993 to discuss and to
‘settle the matter in controvérsy as there is every appre-
hension of mls—representatlon and wilful evasion of my
ex;stence to the officials involved thereof.

6. . That Slr, though assurance is given to me consider
in tHe facts and circumstances by the authorities concerned
but I am affrald of my deprlvatlon from my father's property
bymay of deceltful act of the interested party.

You are, therefore, fervently requested to kindly
consider my case and issue an order directing the
officials authority concerned to withheld release of
"Geath benefit amount etc. till the removal of the

' controversy.

Also issue an order reqguiring production of
Succession Certificate or any other certificate(s)
evidencing thé‘bonafide claim of tile to the

property of my éeceased father.

Also issue a dlrection in the case of disagreement
between the parties "in controversy ‘in arriving at

- any solution, to refér the matter for decision of

* the .court of law.’ ’ '
FPurther to this, -issue an order directing the
‘offidials concerned to make payment of a Lump-sum
amount to me towards my maintenance as I have no
one to take care of and to bear my educational -
expenses and expenses of @y'living ergcept my father
who had left for heavenly abode on 23. 05 93 and thus

‘grant me justice.

I trust on your excellency and uprightness.

Yours faithfully,

\(JA ‘ 8d/~ Supriya Choudhury)

xx Legal Heir of Late Sunil Ch.
2( @éljﬂkgﬂ Chbudhury -



Copy to &=~
1. The General Manager, W.F.Railway, Maligaon,
- Guwahati.
2., The Financial Adviser’and Chief Accounts Officer,

N.F.Ragilway, Maligeon, Guwzhati.- 11 for your
information and necessary -action.

Permanent Address of the claimant.

Miss Supriya Choudhury,

C/o shri Jatindra Mohan Sarkar,
Kokrajhar Town (Hospital Road)
P.O. & Dist. Kokrajhar
Assam v

P.I.N. 783370.

84/~ Supriya Choudhury

e,
3
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To ANNEXURE - B

The D.R.M (P) o
N.F.Rly., Tinsukia Division
Tinsukia, Assam :

¢

(Dated, Kkrajhar the 21st January/1994)
. v . ‘ .

Sub : Prayer for payment of final settlement of money

of my deceased father Sunil Chandra Choughury
EXSS/Bhojo. o |

Ref :~ My Previous Correspondence ddated (1) Telegram
3.6.,93 (22) Application 3.6.93 (3) Application
4,9.93 & also Physically appeared before you
-on 19.6.93, 1.9.93 and .6.9.93 respectively.

Dear 8ir,
7 7

. With feferenceitp the subject Quoted above, I
Miss Supriya Choudhury un-married daughter of Late Sunil
- Chandra Choudhury EXSS/Bhojo who expired on 23.5.93 ‘beg to
solocit your kind sanction the final settlement of my
father the due's money such 'as, Provident Fund, G.I.S,
Gratuity, & months Leave Salary‘éf due any to the legal
heir i.e. to me. As per our discussion on 6.9.93 in your
office chamber gave me‘aésuaiance that the Pension ‘money
will be released very shorﬁly but as ill luck would have
it the amount has not been paid to me as yeat for which
I have been suffering financially as I am totally helpless
being my parents both (Father and Mother) are not alive.

In thiévcoﬁtext, it maf be pointed out here that
as per my Birth Certificate my age at present 24 years.
Subsequentlybit'has come to my kﬁowledgé that my late
father married a second time by executing an Affidavit
dated 21.11.90 but thére was no ‘registered deed. Moreover,
wherefrom‘a son about a&ed lolyears has come although my
late father had nominated td,he alongwith 1llegal Second

married wife and son.
: ( . .
- Now your honour would graciously be pleased and

pay me the aforesaid money at an early date.

This is for your information and take necessary

action plesse.

f _ | | | NQ;>, Cdntd.;ol
S



P.I.N. 783370
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Copy to ¢ .

1. The General Manager/LA¥/Maligaon, N.F.Railway
for information and take necessary action please.,
In this connection a copy of my letter dated
4.9.93 is enclosed herewith for ready reference.

2, The Divisional Accounts Officer/N.F.Rly.,
E Tinsukia Division for information and take
necessary action please,

Yours faithfully,
_ ..

\

\> 5S4/ - Supriya Choudhur?

_ UNMARRIED DAUGHTER & Legal hedar of
Permanane Address late Sunil Chandra Choudhury,
of the claimant: EXSS/DHO jo :

"

‘Miss Supriya Choudhury,

C/o Shri Jatindra Mohan Sarkar
Kokrajhar Town (Hospital Road) -
P.0. & Digt. Kokrajhar,Assam

- " A :

ﬁw@,% |



REGISTERED WITH A/D

. o From : Supriya Choudhury °

To

;ANNEXURE - C

- C/o Sjt. Jatindra Mohan Sarkar
Kokrajhar Town (Hospital Road).
P.0. & Dist. Kokrajhar
P,I.N. 783370 ..

The Divisional Railway Manager/P
N.F.Railway, Tinsukia Division.

Dated, qurajhar the 28th Jan/95

Sub @

Ref

Sir,

..

Prayer for payment offinal settlement of money of '
my deceesed father Sunil Chandra Chowdhury/Ex,S.S./
BHOJO, ' ' '

Your letter No. ES~-5/280 (ES)SN/89 dated 31.10.93
in connection with CPO letter No., E/207/0PT XVIII (C)
dated 21.12,.93 and reminder No. same dated 10.02.94
issued by CPO/Maligaon. .

!

With reference to the above mentioned subject,I

Miss Supriya Chowdhury daughter of Ex. S.S./BHOJO Late

Sunil

Chandra. Chowdhury beg to draw your kind attention

on the following points to consider the case to make early
payment of Provident Fund, Gratuity, & month leave salary
and others connedtiwe amount which is legal in due.

'That Sir, I beg to st&te that in this respect I

made several correspondences to you to finalise the case
_but’sorry to say that I have not received any satisfactory

reply

and action from your end. Now, I like to remind you

to look into the matter and arrange to make early payment
of money to me as legal heir of my deceased father.

It is out of mentioned that I am now in starving

pdsitiOn as I have no any alternative way to sustain my
. life in this hard days of economics. :

Therefore, I. fervently request you to look into the

‘matter and arrange to make early pPayment to me.If 1 do not
get any reply from your end then situation compleed me to
take shelter in the court of law within 15 days from the
receipt of this letter. o

This is for your information and take necessary

. action please.

An early action is highly appreciated.
Thanking you, 8ir, = N
' - Yours faithfully

_ S8d/+ Supriya Chowdhury) .
Unmarried Daughter & Legal Heir of .
Late Sunil Ch.Chowdhury, Ex=S.S./

w@égﬁ . - Bhojo Rly. §tn. v )



BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL

GUWA HATI BENCH,

IN_THE MATTER OF
O.de Noo 136/95

Supriya Choudhury oe. ADplicant,
Vs,

Union of India & Ors; ««+ Respondents,
AND

LN THEZ MATTER OF

Written statemonts on behalf of

the respondents.
The answering rospondents beg to state as follows s~

Te That the answering respondefits hnve gone through
the copy of application on which the above-mentioned casc
has been registered and hnve understood the contents

thereof,

2. That save and except the statements which are

spceifically admitted here-in-below, other statoments nmade
in the application are categorically denied. Further, the

statenents which aré not borne on rccords arc also deniecd

by the answering respondents and the applicntion is put

to the strictest proof thereof.

‘ . Ctde...2
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e That before dealing with the various contentions.

ralsed in the 0.A., the answering respondents beg to raise

a preliminary objection as regards maintalnability of the
cage before this Hon'ble Tribunal. The applicant has

prayed for payaent of F.S, ducs of Late Sunil Choudhury

(hex father) purbortedly ndmissible to her and alternatively,
to withhold the F, S, duc §ill settlement of dispute
regarding bonafide claiment. Thus, the applicant horsclf
adnits that thexe ié a disputc regarding bonsfide claiment,
Gokhg by the svermonts made in the 0.4, as well as the
relief sought for, it is most regpectfully subnmitted that
the instant 0.4, is not maintainaple and this Hon'ble
Iribunal lacks jurisdiction in such a matter. Further, the appli-
catibnaias is also bad for non-joinder of necessaxy partics.
On thise scores alone, the instant application is not
nmaintainable and liable to be dismisscd without going into
the merit of the casc. This preliminany issuc may be

decided first beforc cntering into the merit of the case.

It is respectfully submitted that the applicant got other
alternative remedy and the subject matter is not within

the jurisdiction of this Hon'ble Tribunal.,

4o That with regard to the statemonts mnade in
baragraph 6(i) amd 6(ii) of the application, the an%@ring
respondents do not admit anything contrary to the relevant

reconds.

5 That with regard to the statements made in

paragraph 6(&ii) and 6(iv) of the O.4., the answering

Ctdes..3



2
\

g (;\@&
-5

respondents state that they are not aware as to whother the o

> "s
=

x\'._.

applicant usced to live with her grandifathcr. They are
also not aware as to whether late 8.C. Choudhury frequently

used to visit hexr at Kokmjher,

6 That with regnrd to the statements made in pa%n-
graph 6(v) of the application, the answering rcspondents

state that it is a fact that late S.C. Choudhury cxpired

on 23.5.93,

Te That with regard to the stateménts made in para-
graph 6(vi) of the application, it is stateg thntvoﬁ .
verification of the office records pertaining to late S.C.
Choudhury, it is found that ho)during his life=time had
‘executed thc nomination of P.F., GI8 and DCRG on. 26.2.91
whilc he was in service with his elear signature in witness
of 2 (two) serving railwny omployces. As pex the said
nominntion late S.C, Choudhury has nominnted his wife Smt,
Ranjana Choudhury (his second wifc) for P.F., Group Insurance,
DCRG And fqmily pension. Accordingi +to lnfbrnnulon furnished
by late S.C. choudhufy he got narried w;th his.sccond

wife after the death of his first wife and thus, Smt. Ranjana
Choudhufy is legally marrioed wife of late 84C., Choudhury"

Be That with regard to tae.statomeqts'made in para- -
graph 6(vii) of tnofapplicntion, it is stated tha't on

recelnt 01 the representation from the applicant all sottlomcnb

..

ducs have been kept pending for final decision by the
competent authority. However, since the:natter is wue pending

Ctdees.d
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before this Hon'ble Tribunal, no decision has been taken, #

% That with regard to the statemenits made in
In ragraph 6(viii) of the application, the nnswering respon-
acnts state that it is a fact that the nomination wns
execcuted by late S.G; Choudhury while in service on 26.2,91
in favour of his sccond wifec Smt. Ranjana Choudhury to

whon he married after demisc of his first wifec.

10, That with regard to the statements mnde in
paragraph 6(ix) of the application, it is s-tatcd that it
is not possible to make any payment to anybody till the case

is finalised.

11 That with regard to the statements made in parag-
graph 6(x) of the application, it is stated that the repre-
sentations of the applicant have been received but in viey
of the above-mentioned position, the F.S. dues not possible
to be given to the applicant. As regards the appreohension
of the applicant regnrding second marriégc of late S.C.
Choudhury, it is respectfully submitted that unloss n decla-
ration to the fact that the seccond noarriage was a nullity is
obtained by the applicant from a compcetamt court, the
respondents are helpless in the matter and they will have
to g0 and process the matter in accordance with the relevant

rulcs and on the basis of the nomination given by latc S.C.

- Choudhury,

Ctdee. .5
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12, That ®mwith regard to the statements made in #

paragraph 6(x){(a) of thc application, it is stated that
as per the papers furnished by late S.C. Choudhuxy, it
appcars that he Bas nomed apart from Smbt. Ranjana Choudhuxry
as wife, 2 others as son and daughter Shri Myidul Choudhury

as son and the present applicant as daughter.

13 Thnat with regard to the statements made in
paragraph 6(x)(b) of the 0.A., the answering respondents
while rciterating and reaffirming the statements made
herc-in-above beg to state that the finnl settloment dues
in respect of late S.C. Choudhury has been withheld and
the respondents are woiting for a decision from this

hon'ble Tribunal,

14. That with regard to the statements made in
‘paragraph 6(xi) of the application, the answering respondents

reiterate and reaff-im the statements made here-in-above.

15 That in view of the facts and circumstances

stated above, the instant 0.A. is not nailntainable and

linble to be dismissed,

Verificatione,..6



VERIFICATION

Iyshes P k. guvdl , aged abeut
—-22_ yoars by occupation Railvey Servant, working os
tho Divisional Parsonncl Officer of the Northeest Frontier
Reilway, Tinsukia do hereby solemly affirm and state that
the staterwnts made in paragraphs 1 and 2 are true to my
lmowigadge, these made in peragraph 3 te 14 are true to my
information derived from the recerds of the ease which I
believe to be true and the rests are my humble submission

before this Hon'ble Tribunal.

-
DIVISION AL PERSONNEL OFFICER
NORTHEAST FRONTIER R ALIWAYsTINSUKI A
FOR 4D ON BEHALF OF
UNION OF INDIA. -~ -~ 18
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0.A. No. 136 of 1995

Miss Supriya Choudhury

-versus-
Union of India & Ors.
-And-

In the matter of :

Rejoinder submitted by the

applicant

- The above named applicant most humbly and

respectfully begs to state as under :

1. " That the appliéant.categorically denies the
steaement made in paragraphs»3;4,.and 5 of the written
statement and further begs to state that thioc flcn'ble
Tribunal is only the,appropfiate forum‘whére Ehe applicant
rightly approéched for payment“of final settlément dues
which is due_and admissible to the father of the applicant
late 5.C,Choudhury. In this connection it may Ee stated
that the apbféhension of the applicant.is now appears as
~correct as the Railway Authorities-haﬁe now admitfed in
the written statement that name of one Shrimati Raniana
Choudhury has been appeared as oné of the nominees as
regard G.P.F, DCRG, Group Insuarance and for Faﬁily
pen51on as stated in the Daragraph 7 of the written state-
4 ment . In thla connection it may be stated . thst Sher?tl

Ranja houdhury claims herself as second wife of late

Contd...n/2



JSunii Chandra.Choudhufy i.e. the father of the applicant.‘:
- Therefore there was every pbssibility that the finsl
settlement dues of late S.C.Choudhury would have been

paid to ShrimatizRaniana Choudhury if the applicant would
not have approached the Hon'bie Tribunal in appropriate
time and the Hon'ble Tribunal has adequate jurisdiction

to interfere with the grievances of fhe arplicant and
‘this Hon'ble’Tfibunal have adequate jurisdiction to

deal with this mat?ér as the same relates to the payment
of final settlement of dues of iate S.C. Choudhury who aas
an employy of the Railway aﬁd the seftlement be made to
his legal heir and this is a fit case where  the Hon'ble
Tribunal may‘look into in a approate ace to see that the
final settlement dues of a Railway employee is paid to
his legal heir and also employer to pass necessary direc-
tion by”exercisihg its'inhefent)power. It is categorically
denied that there is no other alternative‘way with the
applicant for proteétion of her righté and interest except
td_approéch this Hon'ble Tribunal.

‘The applicant in support of hér claimvthat she is
the daughter of late $.C, Choudhury beg to enclose Birth
Certificate which was registered on 12.1.91 showing her
date of birth on 17.10.1969 and permanent residential
certificate issﬁed by the Sub—divisiénal Officer (Civil)
Kokrajhar dated 12.1.1983 showing ‘the name of her father
Shri S.C.Choudhury and the certificate issued by the

Exetitive foicer, Kokrajhar, Muhicipal Board, Kokrajhar.

The certificates mentioned arewe age annexed

Berewith and the same is marked as Annexures D,E and F.




2. That with regard to the'statemenﬁs made

in paragraphs 7,10, and 11 of the written statement the
applicant categorically denies:the sbﬂregtness of the

éame and further‘begé to state that late S.C.éhoudhury,
father of the applicant had never married Shrimati

vRaﬁjana Choudhury as such there is no question'for

payment of any émount to Shrimati Ranjahé Choudhury and

the applicant also categorically denies that late S.C. .
Choudhury ﬁés got any éoné hémely Mrinal Choudhury as
mentioned in paragraph 12 of the written statement which .
stated to be appeared in the nomination form filled up
by'late S.C;Cboudhury'i.e. father of the present arplicant.
In this cohnection it may be mtated that the present
‘applicant came to know thaf Shrimati Ranjana Cﬂoﬁdhury

had filed an kwkk Affidavit before the authorities which
was sworn on 11,8.94 by Sﬁrimati Ranjana Choudhury before
the Magistraté at Tinsukia wherein Shrimati Ranjana
Choudhury shown the preéent applicant as onevof the ~

legal heirs. It is stated in' the said Affidavit that
although she is formally married in a temple on 24.5.90
with late S.C.Choudhury as she was in déep love prior to
her formal marriage with late S.C.Choudhury and out of

that love and affection a soh was born on £.2.19e4

- namely Shri Mrinal Choudhury whom Shrimati Ranjan Choudhury
shown as 6ne of the legeal heirs ofvlate S.C.Choudhury.
Therefore the whole story of marriage is concocted and

the claim of retirement benefit of late S.C.Choudhury is
based on without any &@Eﬁm@ﬁ validldocumentary evidence.
Therefore the‘claim'bf her marriage with lage S.C.Ehoudhury

cannot get-thé sanction of law &nd therefore Shri Mrinal



Chbudhury‘cahnot be a legal hear of late S.C.choudhury

and Shri Mrinal Choudhﬁry cannot also be a legal heir of
late 5.C.Choudhury in accordance with the rules and .
regﬁlatidns. The office of the Chief Personnel Officer
N.F. Rallway, Mallgaon vide his letter No. E/207/O Pvt.VIIT

i S m»%ﬁwmw
(C) dated 21 12 1993 sought certain clarification from

Ko " - vengs e T SN

the DlVlSlOnal Rallway “anager(P){ Tinsukia referring

of a letter of the DRM(P) Tinsukia dated 31.10.93
‘wherein certain quaries were made for clarification as
////Vrégard whether the present nomination is in superséssion
of the earlicr nomination and whether thevpresent nomination
contalned “any O'Llce SpelelC acceptance in the appropriate
column as appropriate in the nomination'form and also
sought clarification how 7 years age is shown of the son
Shrimati Ranjana Choudhury in the‘Affidavit dated 26.2.91
when ﬁhe marriage stated to be performed on 24.5.90. However
@ reply was furnished by the DRMP (P),Tinsukia vide his

\%....M e s -
admitted that in the apnroprlate col acceptance of the

»/// letter No. W“-S/280(PN) dt. 6.1.95 wherein the DRM (P)
nomlnatlon was not shown but suprisingly it is stated that
the same has been accepted by the competent authority with
official seal which is contrary to the rule and it is also
surprisingly stated in Paragraph 3 of the letter dated
6.1.95 that it is a fact that the marriage had been performed
on 24.5.90 with Mrs. Ranjana Lhoudhury as pﬂr affldav1t

: : ~and it is 3lso stated that
issued by the Magistrate, Dibrugarh on 21.11. 90/although
the marriage was performed on ?4.5.90 the age of the son
state as 6 years 2 months 28 days at th=t time and it is
also stated 1n the affld?v1t that although she hag enthred

into nuptial tie with late S. .Choudhury on 24.5.90 accor-



4,n

ding to social Customs and riées'at Dibruqarh but prior
to that she was in deep love and affectlon w1th lnte

S.C. houdhury and as a result the son namely Mrlnal
choudhury was born on 8.8.84, therefore the whole story
/records is w1thout having valid documentary evidence and
mere declaration of Shrlmatl Ranjana Choudhury seems to
-be concocted and in the facts and circumstances the
applicant is only successor of late S.C. Choudhury and
entitled to all final.settlemeﬁt dues of late S.C.

.Choudhury.

3. : That the‘applicanﬁ categoricallydenieq the
statement made in parugraphs 12,13,14 and 15 of the
wrltten statement and further begs to state that Shrlmatl
_Ranjan Choudhury and Shrl Mrinal Choudhury can-~ot be
treated -as legal he&rs of late S C. Choudhury for the
purpose of payment of final settlément of late s.C,
Chpudhury and therefore Hon'ble Tribunal be pleased to
direct the respondents for iﬁmediate payﬁent of final
lsettlement dues to the présen£ applicént; and under-

the facts angd circumstances statea above the application

deserves to be allowed with costs,



VERIFICATION

S ey e e s - v

'I, Miss Supriya Choudhuty, D/o late Sunil
Chandra Choudhury, resi-ent of Kokrajhar Town
(Hospital Road) do hereby'verify that the statements
made in this amendment application are true to my
knowledge and based on records and T have not

suppressed any material facts.

And I sign this verification on this the

day-of BEzEm X f% December, 1996.

', SUP)’ \«/a, Chou-dras 3/7/

Signature
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/Copy/
Annexure~E

OFFICE OF T HE SUB-DIVISIONAL OFFICER : (CIVIL):KQKRAJHAR

PERMANENT RESIDENTIAL certificate

This fe to certify‘that Shrimati Supriya
Chaudhury daughter of Shfi Sunil Chaudhary Town
Kokrajhar'(Hbspital Road) P.0O. Kokrajhar P,S. Kokrajhér
in the DiStrigt of Goalpara is a permaﬁentlresident

in the State of Assam.

‘ Sd/- Illegible

/SEAL/

Sub-Divisional Officer (Civil),
Kokrajhar 12.1.€3
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Annexure-F

TO WHOM IT MAY CONCERN

This is-tb certify that Shri'Jatindra Mohan .
Sarkar S/o Late Gayanath éérkaf of Kokrajhar Town
(Hospital Road)- Ward No. 6, P.0., P.S., & District
Kokrajhar KAssam) is the grand Father and a Legal
Guraian of Miss4Supriya‘Chbudhury, D/o Late Sunil

Chandra Choudhury. .

S3/~ Illegible 23.11.93

Red¥- Additional Deputy Commissioner
Executive Officer, Kokrajhar,
"Municipal Board, Kokrajhar

Dated, Kokrajhar,
the 23rd November/93

6 .
(Office Round Seal)

/SEAL/

23.11.93

\
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Fi!ed in CO\‘"* IH T3 CCURT OF M5 MAGISTRATE AT DLW GARI . SN
< -IG‘-Z Mited, Dibrugarh the 21st. Tovember, 19Y90. \S,
‘ {L;,.,.VMMU{ ATZFEIDAVIT. " ,-":. “
ster
Cburt?iﬁlf I 1. We , Sri Sunil Chandra Cheudhury Son of 134e
LIS B B

Baganta Kumar Chowdhnry , resident of Bhojo , P,0O

"

Bhoje
Son#ri , Diglrict Sibsagar , aged about 49 years , by

Occupation novy. Servant ( in Rzilway Dept{. )

.

A D

2. Smti. Ranjsna Dey ( Choudhury ( b/0. Sri
Harshonath Dey , Resident of Naliapool fin~-Ali , p.o. »
P.5. & District Dibruparh v @ged about 3Y years o, by
Occupdtion house-wifex do hereby solemenly affiym ng
declare on oath as follows : -

Te _____ That both of usg are m Jor in
e _____ That we donot £all wi Lhin the

prohibi tory degrees according to the Hindu Marrage Act.
in force.

aged .

[
S B. — That we ot our mwrj aApe periformed
' on the 24+th. day 0f the month of May,
hundreq N.Lnew years afy Nallapool s Jibrugarh according
to Hindu Tites through " Sapta Padi " por tha

One thoussnd Nine

-

AR
o
[

~ ™At now we have bheen leading
Pedcelul conjugal tives

‘ D e

9¢ _____ That none of us will divorce each.

ONNRD s, 54 0

o ther. -

That the statemen ls swde in para
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HNos. 1 to 5 are true to our knowledge & belief
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e ponen ty
vipned & sworn befove me by the above- namnd

Deponents on being Id.n Llfl ecd by 5ri Keo,T slam,
Advociste, Dibrugarh on this the 21st, day of -

Neovember, 1990 .

\ /\
A\ ST

- v 1 oa i \LJ AN I

Dibruparh,
oy TR
- (Grip Cohn e
1 l)'-"’”"." (S

pIBRuG R (4 Gkl

R ca—
TRy S e L

~—
~

i
3




N ' ~ - ‘ | | N ) | ‘N
‘ S . . i : . a Ni';)é el 4 kﬁ — BK‘?&

.
CATEN REMT R T )

. A el Tl S

A ey ‘ ;
ot """.'3’..&‘“.( .L.(,.- Lelaeie fgons :

;
T P Year v o e s .
3 << e L S ) : -2 tD Eoiiowing, T N ondy s
. ceeeet W'e e o gy TN ot - R e P .. -y
T roaru % . -~ -l.. e C SLLllln, LS as (i NS U
. - TN ; Soan : :
. C e e e e e el R TN .
T b Relcianin 1o b s ~~-----—A---.-._..-_-._..._...__.______
ol oL T I -‘—AL-.— - |
; “AD =SS ot il Cren was
f 3
e e e el

\
|
!
l
I

!

: - . . . .. P '"'"“"“'"'-~»~--———-~..__..__..._........,._‘~__
/)’*ry Afv‘s “leen, (.,"d’...(-,,.a' /e ‘-/‘ : \)-‘, 7'?7 (

—y P
’” 7/
¢ _ 1 : .
Y - / . P : S
T Pl ROTEOTI e i ’ 7)4 _ . .
: <~ . .
- P / ) 6 — N .
-~ . . . e . - ) v o« -
o ,f - .- . /7 PENA 25 B per . sl ke s et fie SIS ) '
o >2Z 2 . . -~ B -, o » . SLlee i .
/ '/‘t (' Vs cen Flrgee /A cznf% P4 L /_7 ‘ (LA ,,.;_.,.4/’7,r- Lve / R i . .
/ ,/ 4 K . . , .
9N e / v
1 . P
- 1 i
-3 - .\I
. Al '
\ i
Y h
¢. : : coo
H : :
S )‘ .. ! - - G 1.
! N : B
& N . o
o ! . : ‘ : '
C 0] : - ' o
N ‘l ! ! - ! :" 4
- . \ .. . /
=*e \ : : : . ol
) i . . i . . o/ s ! i ‘ T
l.‘.& . . " - P ; . . i ]. [ N
= s e e e e e e o e e VN - - . - - : S A
: . e . 2 - e o TP P Radiiendi RO _;,___“’__. A -:-%.-h
T e L.\ - o ) P — ) N X .
I further Jz¢3areq that Hfe . ! ; P ’
. -a—lle . ‘ R ' r .
. . ’ + .

‘ s PR T
£-‘.-—' medingtell Q—'étﬁi—'r.z S22, O‘/ 93 1//}:;7 .

e 0f the ez*alc*"‘

De'gigr.-at.ion: SSL7

ZZGZ?/

% '\m h r"' w L
’u ﬁ §“ ...iu‘.xl»"_-.:
- ’ac-? S

SI,G‘T’ h&: faagfisay |
. N.F. Rly..Tinsuxla




oLy
3 e the Kailwwy

de it i:\‘.f:r.’.\.._' .

T Derary wadinoho e peres
neY

il ! O Jeeol v i B
WoETn e e Vo e 4 ) Lo ) :
e h, e npeed fen1ed | ae . . o
Y ot v..h...\.,.l.l_..l.,a \15 DONELIT eSS L L Gl L L T T R AP Y /
_ gervaee and the richt to rocs S T S
: IO b . .. N
. - = - ey vm e . RIS A . , ‘[
Plooms afninslole w0 M@ 00 mahLimenn o catmda e st el
s e < PR 2 i
- ]
- -, - ?A
) LRSI Y '
B E _-‘I,' -
N v ,
A L3
(.'. . ] g
i f
s R i
k .
. C . 4
- N 'qé
. H ‘
, \ ?
.‘ v
v .
. R - - . .

R

yt . C_ Z . /( N\ , )
4«,&‘. e icle’ ALl /7L , )

/ (,) e /l’{/‘ I - Y 2l Sl
/ ’ /(( < /{/ '(/ 7/611( N ‘

é?) /077f7gt2/ //‘ /(1447 ,
WUL SE ¢~

~ . |
LI} . [ 1 .
N .- ‘
o
N — s RO . L . \
. PN on -

wa{:} wwn A G oD,
B A A

el ' . : 1? .o Z 7
| A N
g T R AR SR, :
i UL \
’i KEEET : . (. ).i ‘."// ' \
i \ A N YL e '
) , .
1‘ \ ) :', F v I 3 L !
| 5 Giciion N T
‘\ -
5 ] lcﬁ . o . )
S ; . Asstt Pe sorné Ol o S - S SR
i B>
Y L, = femgfoay
v e e e e e J“‘.-..‘l - uusukza ‘
S Ll L )
LN G il An R A
1 b O ARV A P
FooaE e S LE [P - -
.
~s s omy o - .W»-v-s‘.,.?:-.—gv:n---r . - ;:—r;.; s o e s e W,
iy, L RETSETO _

T \
.!,ﬂ;-«_r,



P e s e, e ——— e

g ) g
o
F‘P"".f":]' TOTRD WRTIRTILY C2pial Mo / Z 8 n

: . R R g oo ERRC vl ?
of +he nownire ! - ¢ nonin. s e o &
"’.'kl'.‘.'".?"j..";.‘.@\:: P Loe . : et 3
by oo ! i ay
f the subos B ?
RSN 4 3 E
7 ’ X
: |
] N 0 3 ‘
: ) 3
. : B Y
B r .
P S A - - e e . “ el -
) - - .
- £
Lu(‘;‘{ce. Q/Eu%/ Lrrfc “3 2
2N SA '// e Z{)/(/A/ -
L Ayasc : w1y )
(/v - / o 24 sl et _/ ] . _
- f/4/// / Cj}/‘-/n,», RV RGN (
e . .
Mz‘fy’/‘/ ; v !
ot
CPre PRI /
R RS AR o) SRR \L “
Lot T . e . Ab (bR g N)f{u-‘-. ————— e } //:’ /4 . ‘
o ; - - ‘e
2 N .'D.C: , / .
(oY s w_,';S\ N /LLJZ. [N Y o L
. PR A 0 e //,/,4 [ ‘
: 4 S e el L L e .—L—‘._j. v e e
, /ivv} ' i
: NASUUI e e e i
' i
3 !
;f T T e e e s . '
,' T S A/ U }
l 4 e s X
{ ode: 1. Colvmh Sotlic e SATYLICAT 6T R0 O QWA UL 0 el LumL i
/ it -
! Y ik
4 )
i f

- .‘-\rv

X)

vhe ey
o . .‘! '.vf.’l_b."-\ .
Y 2
A AL AL

[ X




oy ey ,
\ .‘ _:' c Nqu /Z%'mNo.ﬁ 7/7
z)-.."& E . . . ‘?K

“%. ., Nomination fr benefits under the Central Governmeat Employzes Gorup Insuran.e
.4 Scherre. 1980 C
: When the Gover-ment servant has a family and whhe, ) nominate one member «r mare
than onc member theresf.
I harchy nominate the perssn «s) mentioned balow who  isjace -12nb:e sy of 2y fanily,
and confcr on him. them the sight to 1eceive to the exterd specifird below any amount that may be
sanctioned by the Central Government undze the Central Government Empioyces CGrovp Incu-a-
nce Scheae, 1980 in the event of my death while in service of which havirg become payabls on
my sttiining the age of superannudi o may rem:in un-paid st my death.
| ’ i : . )
Names and Relati=nship with | Age o St Contingencie. Naeee, acdreess and
address of no- Government to e on the happe reiati..isFin of the
minos/ . servant | paid (o niog of whi rers0r, it any, to
nominecs . each, the nomina- whpm the right of
tion shull te- the| nominz: <hall
s : come invalid psds in the evedt
i | of his
\ : vredeceasing the
\ i Government servant
[ ~ '
) . (’ ' .- y, 20 o ’yl( ')/ I«i Ypiig b (/ ),(5 Claieve KH
1 fediqaaes Liccee et t»t-u v C /A & Age
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< B Taz Government sorvant should draw Jinzasrys iz 50 s v i st entry

to prevent insertion of any names after he has sigred.
Dated this day of 19 ut

i Signature of two witnesses:
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g : AFFIDAVIT,

RIMATI RANJANA _ CHOWDHJRY, w/o Late Sunil Chendra Chowdmiry, |
tation Superintendewt 7 Phojo Rly. Station do hereby solemnly

Tt affirm and declare on oath as follows : -

That my husband LATE SUNI1, CHANDRA CHOWDHURY was working as
Station Superintendent / Bhojo Rly. Station under DRM/TSK
NF Rly, who expired on 23/05/93 leaving behind the following
heirs who are still alive today.

- S1,No. Name, Relationehip. Date of Birth,

2)

3)

1, Smti, Ramjana Chowdhury -~ Wife - 02-09-1943,
2, Smti, Supriya Chowdhury - Daughter - 17-12-1969,
- ' Of o 'v:
lst,wife,
3. Sri Mrinal Crhowdhury - Son_ - 08/08/84,

That there is no sny other legal heirs of Late Sunil Ch,
QlOWdhuryo ) S

By swearin% this Affidavit I do hereby declare that I entered
into a nuptial tie with Late Sunil Ch, Chowdhiry on 24/05/90
according to social customend rites (at Dibrugarh) .Prior to
this gaid marriage we were in deep love and a%fection with
each other and out of that we married in & temple (Kali Bari)
at Dibrugarh by exchanging garlends and since then I resided
with Late Sunil Ghowdbury as husband and wife, Out of the
said union a male child was born to me on 08/08/84 ,and

he wag taken as legitimate issue of Late Sunil Ch, Chowdhury
though he was born out of social wed-lock. .

That during the 1ife time of my deceased husband Sunil

Chowdury he mentioned the neme of my son Sri Mrinal
Chowdhury as nominee in nomination form in good faith,

('g)nmo . oP /2) *
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5) I do hereby further declare that in the matter of

e ai settiement of all dues of my deceased husband even pensionar
VT benefit is withheld on the ples of son's birth date, Now
. % the matter is left at the disposal of competent authority.

. i The statement made from para 1 to 5 are true
A g to the best of my knowledge, information and
N belief, nothing is false or concesled, 1t is
N further submitted that I shall be liakle for
Ny ‘ the legal action if any thing is diamcovered to
RN ST be falae,

~

U™ Identified by 2 -

T . }@wﬂ Pt ' /(‘7,;‘ /,-.//(/1,(.{1
( KoF,Agarwbila) B R A, J
Advocate, Tinsukia, DEPONENT.

Solemly affirm and declare on oath by the abovenamed
deponent who has signed this affidavit in two sheets and duly
identifiéd by Sri K.P,Agarwalla, Advocate, Tinsukia on this the
11th, day of August, 1994,
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